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 MACPARS  UNDOR  RULE  377

 MR  DEPUIY-SPE\KLE:  Mr,  Paul,
 He  is  not  here.
 Mr.  Chaturveds.

 (a)  RLSBARCH  WORK  UNILR  UNIVERSITY
 “GRANTS  COMMISSIIN.

 orf  | ड  SHAMBHU  NALH  CHATUR-
 VAéADi  MNga)  With  your  permisnon,
 Jaks  iuic  377,  |  wish  toraue  a  matter  of
 ucgent  p  tbl  importance  relating  to  the
 uGc.

 Tas  Uns  sity  G  ents  9  Communiin
 Wai  s  (up  to  muntana

 ug’
 9  standard  ul

 elication  and  =  reavearch  and  nat
 mevsly  ts  distribute  laigest  and  patro-
 myriin  th*  ¢iape  of  grants  to  Unwersities
 It  is,  allowing  however,  phoney  research
 to  Aowis':  under  its  wing  ww  the  serious
 dstiiment  of  the  student  community  and
 tas  cra  of  educatun  as  shown  hereafte

 ty  OLtobee  1976,  a  reterred  Head  of
 toe  Department  of  one  of  the

 premucr poit-qiaduute  colleges  in  Agra  brought
 to  fe  n  268  of  the  C  iauman  of  the  Com-
 musson  three  cases  of  the  Agra  University
 in  which  baneally  wrong  solutions  to
 mathematical  problems,  were  not  only

 gen
 recognition  and  respectability  by

 ing  published  in  research  journals  of  the
 Doiversity  but  awarded  a  prize  and  even
 a  Ph.D.  Degree.  In  this  last  case,  the
 mistake  was  so  glatmg  that  it  would  do
 discredit  even  to  an  under-graduate  stu-
 dent,  Even  30,  the  thesis  containing
 such  abwudity  was  approved  by  the
 examiners  for  the  award  of  a  doctorate

 et.

 Ths  was  aotall,  The  solution  in  this
 case  was  word  for  word  copy  of  an  earlie
 research  paper  of  the  supervisor  of  the
 thess  himself  and  yet  it  was  certified  to
 be  an  independent  contribution  of  the
 «esearch  acholar.

 Failing  to  get  a  reply  from  the  Com-
 missin,  not  even  an  acknowledgement, the  mutter  was  brought  to  my  notice  and
 takea  ud  by  mein  Parliament.  But  des-
 pite  repeated  questions,  the  UGC  has
 evaded  and  avoided  giving  a

 straigh
 ‘

 answer  to  the  question  whe!  the  solu-
 tions  Were  wrong  and  fallacious  or  not  as
 alleged.

 The  lant  answer  given  to  Unstarred
 question  No.  48  on  20-i:-78  is  a  master-
 Piece  of  evanon;  it  has  sought  to  cover  up
 the  UGC's  inaction  on  the  ground  of
 iaterference  which  is  wholly  untenable  and
 wat  inteaded  only  to  confuse  the  issue.
 The  reference  to  the  University  Grant
 Crnaision  wat  justified  because  not
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 only  does  it  finance  research  in  the  Uni-
 verasities  in  general  but  one  of  the  guthors
 of  the  research  papers  was  the  recipient
 ofa

 rae  eo
 from  the  UGC  at  the  time

 It  was  expected  that  the  UGC  would
 take  the  simple  and  obvious  course  of
 verifying  the  correctneess  or  otherwise
 of  the  selutions  in  question  and,  if  found

 rome:
 refer  the  matter  to  the

 University
 ne  _  sep

 te  action  as  regar
 Fr  of  the  degree  and  the  conduct
 of  the  supervisors  and  examiners  of  the
 thesis.  Instead,  it  took  the  tortous  course
 of  procrastinating  for  about  a  year  and
 a  ॥... अ  सय  eventually  stalling  the  very
 first  step  of  verifyi

 =
 correctness  of

 the  solutions.  This  created  the  im-
 Pression  that  there  was  some  sort  of  under-
 standing  among  the  higher-ups  in  educs-
 tion  to  suppress  the  truth  and  not  say
 anything  against  cach  other,

 The  question  is,  if  the  UGC  has
 aah responsibility  for  maintaining  a  hi

 standard  of  education  and  research,  how
 does  it  seek  to  discharge  it  by  sitting  tight over  a  matter  of  this  nature  and  virtually
 obstructing  it.  It  would  appear  a  clear
 dereliction  of  duty.  There  is  also  the
 question  of  accountability  to  Parliament
 through  the  Ministrv.

 I  would,  therefore,  demand  that  the
 hon.  Minister  take  urgent  and  effective
 action  to  stop  this  adulteration  of
 knewledge  and  malpractices  connected
 therewith,  with  ali  thelr  evil  conse-
 quences,  and  bring  home  to  the  UGC
 both  its  responsibility  in  the  matter

 ang  its  accountability  to  Parliament.

 (ii)  Expammion  aND  DIVERETRICATION  oF
 FPeartlizazns  ann  Crtemicats  TRAVANCORE
 uoren,  Kurata

 SHRI  K.  A.  RAJAN  (Trichur)  :  Sir,
 with  your  permission,  |  wish  to  raise.  under
 rule  377,  a  matter  of  urgent  public  im-
 portance  regarding  diversificaiion  of  FACT
 at  Udyogmandal.

 The  FACT  factory  at  Udhyogmandal,
 Kerala,  one  of  the  major  public  sector
 fertiliser  factories  employing  nearly  two
 thousand  workers,  is  on  the  veer  of  closure
 because  of  the  outdated  production  pat-
 tern  and  the  enormous  lom  of  crores  of
 rupecs,

 After  detailed  study  of  its  prospects
 for  diversification,  the  setting  up  of  a
 ‘Caprolactum’  project  has  bern  found  to
 be  a  profitable  solution  for  the  future
 of  the  wnit.

 FAQT,  Udyogmandal,  Division,  has
 therefore,  submitted  a  project  report  to


